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7 CAT/7/12
IN. THE CENTRAL ADMINISTRATIVE TRIBUNAL |
| NEW DELHI :

; O.A. No. 761/91
~ ~ TA No. 199

DATE OF DECISION 7.4, 1992

Shri Prakash Chand Peeitionex Applicant

shri T.C. Aggarual Advocate for the Potixionexsx Applican

Versus
Union of India through Secy,, Respondent
Miny, of I & B & Ors,
Shri P,H, Ramchgndani Advocate for the Respondent(s)

CORAM

The Hon’ble Mr. P,K., Kartha, Vice-Chairman (Judl,)

' The Hon’ble Mr. B, N. Dhoundiyal, Administrative Member,

1. Whether Reporters of local papers may be allowed to see the Judgement ?79‘ ,
2. To be referred to the Reporter or not ? -\ _

3. Whether their Lordships wish to see the fair copy of the Judgement ?/

4. Whether it needs to be circulated to other Benches of the Tribunal ? /

(Judgemsnt of the Bench delivered by Hon'ble
Mr. PeK. Kartha, Vice-Chairman)

The applicant, who has uworked as a césual labourer

and Carpenter on daily-wage basis, has prayed that the

i' respondénts be directed not to terminaﬁe his services and
reqularise him as Khalasi,
2. - 0On 3,4,1991, when the application was admitted,
the Tribunal passed an intefim order directing that the
respondents shéll not terminate the services of the applicant
during the pendency of the application, The interim order
has thereaf ter been continued till the case was finally

AN .
heard on 16,1, 1992, \2/\/
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3. The facts of the case in brief are as follous, The
applicant has stated that he has worked under the Director
General, All India Redio from 22,12, 1987 t0 31.8.1989 and
thereaf ter, under the Chief Enéineer (Nor th Zone), Akashvani
and Daoordarshan singe 1.9.1989, He has stated that tgere
are four clear vacancies of Khala31 for which the raspondents
have approached the Empluyment Exchange on 28,1, 1991 ignorlng
his claim for regularisagion even though he is fully quali-
fied for appointment as Khalasi,
3. According to the version of the respondents, the
afnlicant has worked as a casual Carpenter w,e.f, 1.9.1989
in the new studios which were being built at All India
Radio, New Delhi, According to them, thers are no reqular
sanctioned posts in which the applicant could be regularised,
They have also denied fhe applicant's évarment that there is
after &~
any proposal to appolnt fresh candidates / terminating his
services, They havs, however, admitted that he was r;cruited
throughlEmploymént Exchange as a daily-wager,
4 As regards the prayer of the applicant that he should
be appointed against the post of KhﬂlaSi' the respondents
have statedlthat the applicant has not submitted an applica-
tj_on' f’ar the said post, and that He does not also gualify
for consideration against the said post,

5. We have gone through the records of the case and

have considered the rival contentions, The respondents have
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According to

the applicant does not mest the required qualifications

for the same,

6. The respondents haye stated that from 22,12,1987

~

to 31.8. 1989, the applicant has worked for a total periﬁd

of 409 days, When ws add to this Saturdays, and Sundays, a

view can be taken that.he has completed 206 days in twop
Consecutive years upto 31.8.1989. In our opinion, the
applicant should be continﬁed as a casuval labourer in any
VacanCy available in the office of the respondents so long

as they'nead'the s?rvices of caéual labourers and in prgfarence
to persons with lesser length.of service and outsiders,

7. In the lgght of the above, the application is disposed

. . to engage e
of with the direction that ths respondents shall continue/the
applicént as a casual laboﬁrer 80 long as a vacancy exists

and in preference to persons with lesser length of, service

and outsiders, He should also-be considered for regularisa-
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tion in/suitables Group 'D' post in accordance with his
qualifications and experience and as per the DPfice Memoranda

issued by the Department of Personnsel & Training in this
regard, The interim order already passed is hereby made

absolute with the aforesaid modifications, There will be
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v, " | (P.K. Karth ;
B8.N. Dhoundiyal) ~ (P,K, Kartha
Ad;inistrative Member Vice-Chairman(Judl,)

no order as to costs,



